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ORAL ORDER

(Pronounced by Hon'ble Mrs. Jasmine Ahmed, Member(J))

On perusal, it is seen that there was no representation on behalf

of the applicant on 15.12.2017, 01.01.2018, 02.03.2018, 13.04.2018

and 01.08.2018. Accordingly, the matter was listed today under the

caption "For Dismissal". Today also, when the matter is taken up for

hearing,  there  is  no representation for  the applicant  or  her  counsel

despite repeated calls. Therefore, it is evident that the applicant is not

interested in prosecuting the case. 

2. Learned counsel  for  the  respondents  produces  a  copy  of  the

order  dt.  08/11.07.2016 and submits  that  the  applicant  had already

been granted the relief sought by her. 

3. In view of the above submission, the fact that the applicant has

already been granted the relief sought could probably be the reason for

the non-representation of the applicant. 

4. Accordingly, the OA is dismissed in default. 

(R.Ramanujam)   (Jasmine Ahmed)
   Member(A)         Member(J)

10.08.2018
SKSI


